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Before the Hon’ble National Green Tribunal (N.G.T)
Southern Zone (SZ), Chennai.

Original Application No.19 of 2023

Sri Kotari MuralidharBabu ... Applicant
Versus
State of Andhra Pradesh & Others ... Respondents
INDEX
S.No. Particulars Page No.
1. Report of the APPCB in compliance to the Hon’ble N.G.T 1

(SZ), Chennai Order dated.01.04.2024.

2. The Hon’ble N.G.T (SZ) order dated.01.04.2024 in O.A. 2-3
No.19 of 2023.

3. Letter addressed to the Mines & Geology Department, 4-5
Machilipatnam, Krishna District on 29.04.2024 to submit the
quantity of Soil / Busaka excavated from the pits /
agricultural lands for levy of Environmental Compensation
(EC) to the operators of the illegal mining units.

4. Report of the APPCBdated. 09.10.2023 in compliance to 6-14
the Hon'ble N.G.T (SZ), Chennai Order dated.22.08.2023.

Environmental Engineer,
A.P. Pollution Control Board,
Regional office, Vijayawada.

Place: Vijayawada ENVIRONMENTAL EN
. GINEER
Date:01.05.2024 A.P.Pollution Control Board

Regional Office, Vijayawada



Report of A.P. Pollution Control Board in compliance to the Hon’ble N.G.T (SZ),
Chennai order dated.01.04.2024issued in O.A. No.19 of 2023 and I.A. No. 51 of
2023 (SZ) filed by Sri Kotari Muralidhar Babu.

It is to submit that an original application filed in O.A.No.19 of 2023 (SZ) by Sri Kotari
Muralidhar Babu complaining massive illegal soil and sand mining, has become a threat
to the Environment, Agriculture and safety of the people, carried out in Sy.Nos.87-1, 87-
2A, 88-2, 86-1A, 88-4A, 88- 4B, 65-5A, 65-5B, 68-2B, 95-2, 85-1A & 89-3B of
Kappaladoddi V) Guduru (M), Krishna District.

The applicant Sri Kotari Muralidhar Babu has field [.LA. No.51 of 2023 in O.A. No. 19 of
2023 (SZ) alleging that illegal mining activity is being continued in the said area. The
Hon’ble N.G.T (8Z), Chennai has issued directions on 22.08.2023 to the Mines &
Geology Department, SEIAA and APPCB for furnishing individual reports regarding the
action taken by them for the alleged violations mentioned in the application, including
the levy of compensation, etc.

In this regard, it is to submit that on receipt of the Hon’ble N.G.T directions
dated.22.08.2023, the RO, Vijayawada has addressed a letter on 08.09.2023 to the DD,
Mines & Geology Department, Krishna District for taking action for stoppage of the
illegal mining activity and also requested to submit detailed report to levy of
Environmental Compensation to the operators of the illegal mining units.

It is reiterated that the Board has not issued CTE / CTO to any of the private parties for
carrying out the mining operations in the above said area. Further, it is to humbly submit
that the Board has also requested the Revenue authorities viz. Revenue Divisional
Officer (RDO), Machilipatnam and Tahasildar, Guduru, Krishna District on 08.09.2023
for taking action against the illegal mining activity not only in the application mentioned
areas but even other potential mining areas in their jurisdiction.

The Board has submitted its status report dated.09.10.2023 to the Hon’ble N.G.T (SZ)
duly informing the action taken by the Board.

The case was listed on 01.04.2024 and the Hon’ble N.G.T directed the following:

“Despite our earlier order dated 22.08.2023, it appears that there
have been no steps taken either by the SEIAA - Andhra Pradesh or
by the Andhra Pradesh Pollution Control Board who has been
delegated with the powers as mentioned by the learned counsel
appearing for the SEIAA — Andhra Pradesh”.

It is further humbly submit that the Board officials inspected the above said area on
27.04.2024 and observed that there is no mining activity at the above said area.

The Board has addressed a letter to the District Mines & Geology Officer, Department of
Mines & Geology on 29.04.2024 to submit detailed report along with the quantity of Soil
/ Busaka excavated from the pits / agricultural lands for levy of Environmental
Compensation (EC) to the operators of the illegal mining units.

ENVIRONMENTAL ENGINEER

ENVIRONMENTAL ENGINEER

A.P.Pollution Control Board
Regional Cfficz, Vijayawada

w



Item No.04:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 19 of 2023(57) &
I.A. N o. 51 of 2023(S7)

IN THE MATTER OF:

Kotari Muralidhar Babu,

Andhra Pradesh.
...Applicant(s)

State of Andhra Pradesh,
Rep. by its Chief Secretar
Andhra Pradesh and Ors4.

e

Date of hearing: 01.04.20%

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER
For Applicant(s): Ms. Renuka Devi.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R2, R4 to R7.
Mr. G.M. Syed Nurullah Sheriff for R3.
Mr. Gautam S Raman for R8.
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...ReSpondent(s) i



ORDER

1. The interlocutory application [LLA. No. 51 of 2023 (SZ)] for
impleading the SEIAA - Andhra Pradesh and one Mr. Arepalli
Rajanikath is allowed and they are impleaded as Respondents

No.10 and 11 respectively.

2. The learned counsel Mrs. Madhuri Donti Reddy accepts notice on
- behalf of Respondent No.10.

3. Let the applicant furnish the necessary requisites for taking notice

to the 11th Respondent.

23, it appears that there
\ - Andhra Pradesh

) Board who has been
appearing for {

5. The private respondents also have not yet filed their counter and

seek short accommodation.
6. Post the matter on 02.05.2024.

Sd/-
Smt. Justice PushpaSathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. No0.19/2023(SZ) &
I.A. No0.51/2023(SZ)
015t April, 2024. AD.
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— ANDHRA PRADESH POLLUTION CONTROL BOARD 4
- " REGIONAL OFFICE, VIJAYAWADA.

R ;mm ' Plot No.41, Opp: SBI, 8ri Kanakadurga Officers’ Colony, Gurunanak Nagar, \“ o
‘ ' %

%W& _ Vijayawada — 520 098,
Lr.No.O.A, No.18 of 2023/PCB/RO-VIA/2024- /, . Date.20.04.2024

T .
he District Mines & Geology Officer,

Department of Mines & Geology,

Machilipatnam, Krishna District.

Sir,

Sub: APPCB-RO-VJA- O.A. No. 18 of 2023.(SZ) filed by Sri Kotari Muralidhar
Babu, H.No.1-7, Kappaladoddi (V), Guduru {M), Krishna District-The Hon'ble
N.G.T-Southemn Bench, Chennai order dated.22.08.2023-Quantity of Soil /
Busaka excavated for levy of Compensation-Reg:. '

Ref: 1. O.A No. 10 of 2023 filed by Sri Kotari Muralidhar Babu, H.No. 1-7,
Kappaladoddi (V), Guduru (M), Krishna District in the Hon'ble N.G.T.
Soputhern Bench, Chennai. '

2. The Hon'ble N.G.T orders in O.A. No. 19 of 2023 (SZ) & LA. No. 51 of
2023 (52), Dt.22.08.2023. | . o

2 T.O. letter dated.08.09.2023, lefter addressed to the DD, Mines &
Geology Department, Machilipatnam, Krishna District.

4. Board officials inspection of the illegal mining area on 27.04.2024.

ik

It is to submit that a case vide O.A. No. 19 of 2023 has filed before the Hor'ble NG.T
(SZ) by Sri Kotari Muralidhar Babu, H.No. 1-7, Kappaladoddi (V), Guduru (M), Krishna
District on illegal sand / soil mining from the agricultural lands In 8y.Nos. 87-1, B87-2A,
88-2, 86-1A, 88-4A, 88-4B, 65-5A, 65-5B, 68-2B, 05.2, 85-1A, 89-3B in Kappaladoddi
Village.

This office vide notice dated.14.02.2023 has requested the Deputy Director, Mines &
Geology Department not to issue work permits to the mining activity at Kappaladoddi
Village until obtain Environmental Clearance (EC) from MoEF & CC, Gol and Consenis
(CTE & CTOs) from A.P. Poliution Control Board and also to place the applications of
these mines. if recelved in District Level Sand Committee for review and to take suitable
decision, as per the prevailing sand policy of the Govi. of Andhra Pradesh.

Further, this office vide letter dated.28.07.2023 requested the Deputy Director, Mines &
Geology Department, Machilipatnam, Krishna District not to issue permits to the mining

units not having valid consent of the AF‘PCB._ ‘

It is to inform that the Hor'ble N.G.T vide order dated.22.08.2023 in O.A. No. 19 of 2023
directed the following: : .

“We direct the Department of Mines & Geology, SEIAA-Andhra Pradesh
and also the Andhra Pradesh Pollufion Control Board fo fite their individuai
reporls regarding the action laken by them for the alleged violations
mentioned in the application, including the levy of compensation, efc.,”

A copy of the Hon'ble N.G.T order dated.22.08.2023 is herewith enclosed.




This office vide letter dated.08.00.2023 has requested the Mines & Geology
Department, Krishna District, Machilipatnam fo take stringent action on illegal mining
duly enclosing the Horm'ble N.G.T order daled.22.08.2023 and also requested to submit
detailed report to levy of Environmental Compensation to the operators of the illegal

mining units (Copy enciosed).

This office has not received any communication from the Mining Department till date.

In view of the above, the Mines & Geology Department, Krishna District is hereby |

requested to submit detailed report along with quantity of Soil / Busaka excavated from
the pits / agricultural lands for levy of Environmental Compensation (EC) to the

operators of the illegal mining units.

Treat this as most important.

Encl Afa.

TAL ENGINEER
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| Before the Nationaly Green Tribunal
Principle Bench, New Delhi,

Original Application No.19 of 2023

Sri Kotari Muralidhar Babu

M%_
RN
n.-A"’v

....... Applicant
Versus _
State of Andhra Pradesh & Others _ ......Respondents
' INDEX

S.No. Particulars Page No.

1. | Report of the APPCB in compliance to the Hon'ble 1-2

, N.G.T (S2), Chennai Order dated.22.08.2023.

2. Report submitted to the Member Secretary, APPCB, 3-4
Vijayawada on 03.10.2023.

3. Letter addressed to the DD, Mines & Geology 5-6
Department, Machilipatnam, Krishna District on
08.09.2023 to initiate necessary actlon on illegal
mining.

4. Letter addressed to the Revenue Divisional Officer 7
(RDO), Machilipatnam, Krishna District on
08.09.2023 to initiate necessary action on tilegal
mining.

5. Letter addressed to the Tahasildar, Gudur Mandal 8
Krishna District on 08.09.2023 to initiate necessary
action on illegal mining.

Place : Vijayawada

Environ

ntal Engineer,

A.P. Pollution Control Board,

Date : 09.10.2023.

Regional office, Vijayawada.
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Report of A.P. Pollution Control Board in compliance to the Hon’ble
N.G.T ({SZ), Chennai order dated.22.08.2023issued in O.A. No.19 of
2023 and L.A. No. 51 of 2023 (SZ) filed by Sri Kotari Muralidhar
Babu. , o » ‘

It is to submit that an original application filed in O.A.No.19 of 2023 (SZ)
by Sri Kotari Muralidhar Babu complaining massive illegal soil and sand
mining, has become a threat to the Environment, Agriculture and Safety
of the people, carried out in Sy.Nos.87-1, 87-2A, 88-2, 86-1A, 88-4A, 88-
4B, 65-5A, 65-5B, 68-2B, 95-2, 85-1A & 89-3B of Kappaladoddi (V),
Guduru (M), Krishna District in an extent of 30 Acres.
, |

The said lands, in which illegal |minjng being carried out belongs to
private parties for which the Board has not issued CTE / CTO for
carrying out the mining operations and as well the parties have not
obtained Environmental Clearance (EC) for carrying out the sand and
soil mining operations. _

It is to submit that earlier, a complaint was filed before the Spandana
programme by Sri Battina Hariram on 09.01.2023 on illegal mining soil
and sand. In response to that the Mines & Geology Department, Govt. of
A.P. has issued notice n0.3590/VIG/2023, Dated.11.0112023 to the
private parties viz. Smt Balla Krishna Kumari, W /o. Arjuna,
Kappaladoddi (V), Guduru (M), Krishna District and Sri
PillanagrovulaKondaiah, S/o. Yacob, Kappaladoddi (V), |Guduru (M),
Krishna District. ‘

The AD, Mines & Geology Department, Vijayawada has submitted a
report to DD, Mines & Geology Department on 13.02.2023 in-connection
with the O.A. No.19 of 2023 (SZ) informing that illegal mining was
carried out by the above parties to the volume of 2660 Cubic meters and
informed. that they have not issued any quarry lease and temporary
permits to the said parties for carrying out the mining operations.It was
observed that the private Respondent nos. 8 & 9 were mentioned in the
original application i.e., SriKarumanchi Kameswara Rao, Dodlapalem (V),
Guduru(M), Krishna District and Sri Rajulapati Srinivas, Vuyyuru,
Krishna District, alleging that they were involved in mining operations.

The Board officials inspected the site on 11.02.2023 and made certain
observations. The Board has been enquired with Tahasildar, Guduru for
furnishing the information pertaining to the permissions given for
excavation of sand and soil in the said area. The copy of the report
dated.17.02.2023 is herewith enclosed.

The applicant Sri Kotari Muralidhar Babu has field L.A. No.51 of 2023 in
O.A. No. 19 of 2023 (SZ) alleging that illegal mining activity is being
continued in the said area. The Hon’ble N.G.T (SZ), Chennai has issued
directions on 22.08.2023 to the Mines & Geology Department, SEIAA and
APPCB for furnishing individual Action Taken Reports.

In this regard, it is to submit that .on receipt of the Hon’ble N.G.T
directions dated.22.08.2023, the RO, Vijayawada has addressed a letter
on 08.09.2023 to the DD, Mines & Geology Department, Krishna District
for taking action on the illegal mining activity. It is reiterated that the
Board has not issued CTE / CTO to any of the private parties for carrying
out the mining operations in the above said area. Further, it is to
humbly submit thatthe Board has also requested the Revenue
authorities viz. Revenue Divisional Officer (RDO), Machilipatnam and
Tahasildar, Guduru, Krishna District on 08.09.2023 for taking action
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against the illegal mining activity not only in the application mentioned
areas but even other potential mining areas in their jurisdiction.

This report is submitted for kind consideration. The APPCB will abide by
all such directions as the Hon’ble Tribunal may deem fit and appropriate.

Place:\l'\-i&jm waoclny ho
A.P. Pollutibn Control Board

Date: ma o202

ENV!RGNMENTAL ENGINEER
A,F’: Pollution Control Bogrd
Regicnal Office, Viiayawada
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N | - Vijayawade —520:008. : %5 " Epvircnment

- Lr.No:D.A.No.19 of 2033/PCBIRGVIAIZ023- &q1 . Date.03.10.2023
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Lifestyle for

_Ph: 0866-2543542

The Member Sscretary,
A.P. Pollution Control Board,

Board Office, Vijayawada,
i,

Sub: APPCB-RO-VJA«Thi Hon'ble'N.G.T. Orders issued'in LA. No. 51 of 2023 in
O.A.No.19:0f 2023 (SZ) filed by Sti Kotari Mura lidhar Babu, Kappaladoddi (V),
Guduru (M), Krishna District against ilegat soil and sand mining at
Kappaladoddi (V), Guduru (M), Krishna District- Report submitted ~Reg.

Ref: 1. UA. No. 19 of 2023 filed by Sri Kotari Muralidhar Babu, H.No. 1-7,
. Kappatadoddi (V), Guduru (M), Krishna District in the Hon'ble N.G.T.
Southern Bench, Chennal.. o

. T.O.LrNo.8/PCB/RO-VJA/2023-1340, Dt17.02.2023.

The Hon'ble: N.G T order dated.22.08.2023 in 1L.A.No.51 of 2023 in O.A.
No.190f2023. .

- T.O:LrNo.8/PCB/RO-VJA/2023-575; Dt.08.09.2023.
T.O:.Lr:No.8/PCB/RO-VJA/2023:576, Dt.08.09.2023.

. T.OLr.No.8/PCB/RO-VJA/2023-577, D1.08.09.2023.

e

It is to stbrnit that this office is in receipt of the difections of the Hon'ble N.G.T issued in
LA. No,61 of 2028 in O.A. No.19 of 2023, vide reference 3¢ cited, for furnishing the
individual report by A.P. Pollution Control Board iri the above matter.

In-thig regard,. it is to submit that this office submitted a report earlier, vide reference 2™

cited along with'the Parawise remarks (Capy enclosed).

On receipt -of the directions in LA. No:57 of 2023 in O:A. No.19 of 2023, this office
addressed letters to the BD; Mines & Geology Departmerit and the Revenue authoritios

of Krishna District for taking ‘further rnecessary action, vide ¥eferehce 4t to 6 cited.

Copies of letters are herewith enclosed.

The Action '}_?akenﬂebor't in the above matter is herewith submitted for kind perusal and
for furnishing the irforfiiation to ttié Hon'ble N.G.T(SZ). The matter is listed before the
Hon'ble N.G.T oni 05.10.2023. ' | '

This is submitted for favour of kind information.

Enci-Ala,

Copy-stibitiitted to

1. The SEE (Legal), APPCB, BO, Vf}é?awadé’ with a 'f@t;‘u‘est to submit the
report to-the-Hon'ble N.G.T inthe above matter,

2. The JCEE, APPCB,.ZO, Vijayawada for favour of kind information,



10

Report of A.P. Pollution Coritrol Board in compliance to the Hon'ble N.G.T

(SZ), Chennai order dated.22.08.2023 issued in. O.A. No.19 of 2023 and LA,
No. 51 of 2023 (SZ) filed by Sri Kotari Muralidhar Babu. - :

It Is to- submit that an originat applic

submi lication filed in' OANBAY of 2023 (SZ) by Sr
Kotari Muralidhar Babu cotfiplainin massive illegal soil .and sand mining, has
become athreatto the Environment, Agriculture and Safety-of the people, carried
outin‘Sy.Nos.87-1, 87-2A, 88-2, 86-1A, 88-4A, 85-4B, 65-5A, 65-5B, 68-2B, 95-2,
85-1A & 89-3B ‘of Kappaladoddi (V), Guduru (M}, Krishna District in an extent of

30 Acres.

The said “ria*n'c'i's,_. in which illegal mining: Bﬂé%‘n_gé carried out belongs to private parties
for' which the Board. has ‘not issued GTE # CTO for carrying out the mining
operations -and as well the parties have not obtained Em}i'r‘onme*ntal Clearance

(EQ) for carrying sut the sand and soit mining operations,

Itis to submitthat earlier, a complaint was filed before the Spandana programme
by Sri Battina Hariram on 09.01.2023 onillegal mining soil and sand. In response

- to that the Mines & Geology Department, Govt. of AP, has issued notice

1o.3590/VIG/2023, Dated. 11.01.2023to-the private parties viz. Smt Balla Krishna
Kumari, Wo. Atjuha, Kappaladoddi (V), Gudurt (M), Krishna District and Sri
Pillanagrovula: Kondaiah; S/o. Yacsh, Kappaladoddi (V), Guduru (M), Krishna
District. & - _

The AD, Miries & Geology Department; Vijayawada has submiitted a report to DD,
Mines & Geology Departmant on 13:02.2023 in-connection with the O.A. No 19 of
2023(SZ) informing that illegal mining was carried out by the above parties to the
volume of 2660 Cubic meters and informed that they have not issued any quarry
lease and temporary permits to the said parlies for carrying ‘cut the mining
operations. It was observed thaf the private Respondent nos, 8 & 9 were
meritioned in the original -application ie.; Sri Karimanchi Kameswara Rag,
Dodlapaler (V), Guduru (M), Krishna District and Sri Rajulapati Sririivas, Vuyyuru,
Krishna District, alleging that they were involved in mining operations,

The ‘Board officials inspected the site on 11.02:2023 and made certain
observations. The Board has'been enquired with- Tahasildar, Gudurufor furnishing
the information pertaining to the permissions given for excavation of sand and 501l
in the:said area. The-copy.ofthe réport dated.17.02:2023 is herewith enclosed.

The applicant Sti Kotari Muralidhar Babu has field LA. No51 of 2023 in 0.A. No,
19 of 2023.(SZ) alleging that fllegal mining activity is being continued in the said
area. The Hon'ble N.G.T (82); ‘Chennai has issued directions on'22.08.2023 to
the Mines & Geology Departmisnt, SEIAA ahd APPCB for fumishing individual

Action Taken Reports.

In this regard, it is to. submit that on receipt of the Hon'ble N.G.T directions
dated.22.08:2023, the RO, Vijayawada has addressed a letter on 08.09.2023 to
the DD, Mines & Geology Department, Krishna District for taking action on the
illegal mining-activity. It is reiterated that the Board has not issued CTE / CTO to
any of the privaté paities for carrying out the mining operations in the above said
area. Further, it is to. humbly subriit that the: Board has: also requested the
Revenue autharities viz. Revenue Divisional Officer (RDO), Machilipatnam and
Tahasildar;, Gudury; Krishna District on 08.00.2023 for taking action against the
illegal mining activity not only- in the application mentioned areas but even other
potential mining areas in'their jurisdiction.

KRN




. “——=  ANDHRA PRADESH POLI.UTION CONTROL, BOARD ATp g 2rhel
i REGIONAL OFFICE, VIJAYAWADA. gji g
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DN | - Vijayawada ~ 520 093, | G Eneronment

_ Ph: 0866-2543542

e

LrNo B/PCBIRO-VIAI2023. 55, - Date 08.00.2023

A A

To -

The Deputy Director,

Mines & Geology Department,
Krishriz District,
Machilipatiarns,

sir,

Sub: APPCB-RO-VJA- O.A. No. 19 of 2023 (SZ) filed by Sti Kotari Muralidhar
Babu, H.No.1-7, Kappalado di {V),Guduru (M), Krishna District - The Hor'ble
N.G.T Southemn: Bench, Charinai order dated.22.08.2023 communicated to
take stiifigent actionon-iflegal mining — Reg. .

- Ref: 1. O.A. No, 19 of 2023 filed by Sri Kotari Muralidhar Babu, H.No. 1-7,
Kappaladoddi (V), Guduri (M); Krishna District in the Hon'ble N.G.T.
Southern:Bench, Chennai,
' 2. The Hon'ble: N.G.T orders DE22:08.2023 in OA. No. 19 of 2023 (SZ) &
. I.A. No. 51 of 2023 (S2), f

Tt is to submit that & case'vide O.A, No. 19:0f 2023 has filed before the Hor'ble N.G.T
(SZ)-by-Sri Kotari Muralidhar Babu, H.No. 1-7, Kappaladoddi (), Gudury (M), Krishna
District on ilfegal sand / soil mining fiom the: agrieultural fands in Sy.Nos. 887-1, 87-2A.
88-2, 86-1A, 88-4A, 88-4B, 65-5A, 65-5B, 68:28, U5-2, 85-1A  89-3R and adjoining
agﬁt:u‘!fura'li lands: in Kappaladeddi villagé .and is affecting the: agricultural larids and a
reduction:of the crop yield, i .

This office vide notice dated:14.02.2023 has requested the Deputy Director, Mines &
Geology Departriient not to issue work permits to the mining activity at Kappaladoddi
village uhtil obtain Envirehmental Cladrance {ECYy and Consents (CTE & CTOs) from
A.P. Pollution Control Board and also fo place the applications of these mines, if
received in Distiiet Level Sand Committer for review and to take: suitablé decision.

{ Fiifther, thlsofﬁce vide ‘»le*t’ter-:d'aféd.Q”S,fﬁ)"?".‘?ﬁl'??:';!fe’quﬁsféd the Deputy Director, Mines &
s Geology Department, Machilipatnam, Krishirna District not to issue permits to the mining

units ot havifg valid consent of the APPCE.

Itis 16 inform that the Hon'ble N.G.T vide-order dated.22.08.2023 in O.A. No. 19 of 2023

prorouriced the following: ' :
“We direct the Department of Mities & Geology, SEIAA-Anthra Pradesh
and.glso the Andhra Pradssh Pollition Control Board to file: their individual
reports: regarding the action taker by them for the alleged violations
mentiohed in-the application; .;fhc!adingthe levy of compensation, efc.,”

A Ef?ﬁby‘ﬁf' the Hon'ble N.G.T order dated 22, 82023 is Herewith enclosed.

Page 1 of 2
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In view of the above, the Mine§ & Geology Department, Krishna District is herehy
requested to take immediate niecessary action for stoppage of #legal mining activity at
Keppaladoddi (V), Gudur (M), Krishna District. It is-alse requested to submit detailed
reportt to levy of Envirorimental Compensation (EC) to the operators of the illegal mining

Tréat this as-important.The case isposted o 05.10.2023 by the Hon'ble N.G'T.

| Yours faithfully,

‘ : | | - [Mi¥yie
Endl: Ala, . - : ENVIRONMENTAL ENGINEER
Copy submitted to ' |

- The Member Secretary, APPCB, BO, Vijayawada for favour of kind information.
The Collector & District Magistrate, Machilipatriam, Krishna District for favour of
kind frformation - |

- The JCEEE, APPCB, Z0, Vifayawada for favour of kind informztion,

The SEE {Legal). APPCB, BO, Vijayawada for favour of kind information.

e
(B OITOND
eopteytinly - ODBC
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— ANDHRA PRADESH POLLUTION CONTROL BOARD 4§
= _ REGIONAL OFFICE, VIJAYAWADA. Safe Bd
Navdny  PlotNo.4l, OpprSEI 8ri Kanakadurga Officers* Colony, Gurunanak Nagar, \%‘ ; j] 0 y o

ST Vijavawada = 520 0p3. ' é oo for

Envircrment

,7 e i ————— e T 0866-2543542
Lr.No 8/IPCB/RO-VIA/2023- 575 ' Date,08.09.2023

To ,

The Revenue Divisional Officer (RDO),
Machilipatnar, :
Krishna District.

Sit,

Sub: APPCB-RO-VJA- OA, No. 19 of 2023 (SZ) filed by Sti Kotari Muralidhar
Babu, H.No:{-7, Kappaladoddi (V), Guduru (M), Krishna District - The
Hor'ble. N.G.T  Southern 'Befhch;_,.-; Chennai  order dated.22.08.2023
communicated to take necessary action ori illegal mining - Reg.

Ref: 1. OA. No. 19 .of 2623 filed by Sri Kotari Muralidhar Babu, H.No. 1-7,
Kappaladoddi {V), Guduru (M), Krishna District before the Hon'ble N.G T
{ - Southern Bench, Chennal, 7 _
: 2. The Hon'ble N.G.T order Dt:22.08.2023 in O.A. No. 19 0f 2023 (SZ) & 1A
- No. 51 of 2023 (SZ),

T

Itis to submit that & case vide O.A. No. 19 6f 2023 has filed befors the Hor'ble NLG.T
(SZ) by Sri Ketari Muratidhar Babu,H.No, 17, Kappaladoddi (V), Guduru (M), Krishna
District.on illegal sand / soil mining from the: agricultural lands in Sy.Nos. 887.1 , 87-2A,
88-2, 861, 88-4A, 88-4B, 65-5A, 65-58, 68-2B, 95-2, 85-1A, 89-3B and adjoining
agticultural Tands in Kappatadoddi Village and 1s affecting the agricultural lands and a
reduction of the crop yield. : e . |

Thé Hon'ble N.G.T has isstied stringent directions. vide ordet dat’ed.??.ﬂ%z-‘zoz& The
case is posted on 05.10.2023 by the Hon'bls N.G.T. A copy of the order is herewith
enclosed. - ,

S The: Revenue Divisional Officer (RDO): Machilipatrzm, Krishna District is hereby
reglssted to take immediate necessary action for stoppage of illagal mining activity at
L Kappaladoddi(V), Sudur{M), Kristma; District and submit Action Taken Report (ATR) to
this: office within 7 days to take further necessary action., It is also requested to take
necessary action to stop such kind of illegat-mining rot.only ini the application mentioned

areas but'even'in the of't‘h'er;zp)fct'e'nﬁa'[“‘fﬁining areas.

Treatthis as imporant: _

e o
Encl:: Hor'ble NGT order dt 22.08.2023 | ENVIRONME TAL?ENG!NEER
Copy submiited to | el C '
1. The Collestor & District Magistrate, Krishna Distrit Machilipatnam for favour of kind
[information, a | <
2. The JCEEE, APPCB, Z0, Vijayawada for favodr of kind information,

3. The SEE (Legal), APPCB, B

..,Mﬁ@’ﬁ&"@& - éﬁ

O Mijayawada for favour of kind information.
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Lr.No.8/PCBIRO-VIA/2023- 573  Date.08.09.2023

Te

The Tahasildar
Gudur Mandal,
Krishna District,,

Sir,.

Sub: APPCB-RO-VJA- OA. No. 19 of 2023 (52) filed by Sri Kotari Muralidhar
Babu, H.No:1-7, Kappaladoddi (V), Guduru (M), Krishria District - The

Hon'ble N.G.T Southern Bench, Chennai order dated.22.08.2023
communicated to take necessary action on illega mining - Reg.

Ref: 1. OA. No. 19 of 2023 filed by St Kotari Muralidhar Babu, H.No. 1-7,
Kappaladoddi (V), Gudury (M), Krishna District before the Hon'ble N.G.T.
Southem Bench, Chennal. . _ _

2. The Hon'ble N.G.T ordars dt.22 082023 in OA No. 19 of 2023 (87) & .
IA. No.510f2023(SZ). |

T

It is to submit that"a case-vide O.A. No. 19:6f 2023 has filed before the Hon'ble N.G.T
(82) by Sri Katari Muralidhar Babu, H.No. 1-7, Kappaladoddi (V), Gudutu (M), Krishna
District on legal sand / soil mining from the agricultural lands: in-Sy.Nos. 887-1, 87-2A,
88-2, 86-1A, 88-4A, 88-4B, 65-5A, B5-5B, 63-2B, 05-2, 85-1A, BI-3B and adjoining
agricultural lands in Kappaladoddi Village and is affecting the agricultural lands and a
reduction:of the crop:yield. , , :

The Hor'ble N.GIT Has issued strihgent directions vide order ‘dated.22.08.2023. The
case is posted on 05.10:2023 by the Hon'ble N.G.T. A copy of the order is herewith
enclosed, : ' ’ ’ :

The Tahasildar, Gudur Mandal, Krishina District is. hereby requested to take immediate
necessary action for stoppage of fllegal mining activity at Kappaladoddi V), Gudur (M),
Kristing Districk. 1t is also requested 1o direct the Village Revenue Officers of
Kappaladeddi village 1o take necessary action in this matter and submit Action Taken

Repott (ATR) to this office within 7 days to take further necessary action.

It'is also requested to take necessary-action to stop such kind of illegal mining not only
in e gpplication mentiched areas but ever in the other potential mining areas in Gudur
Mandal., . " : _
o Treat this as important. _ : v
. . Yoursifaithfully,

Ericl: Hon'ble NGT order dt 22.08.2023 . ' ENVIRONMENTAL ENGINEER

{}Opysubmﬁed to ‘
i The: C@Iie"c‘:‘t@rj & Distriet Magistrate, Machilipatnarm, Krishna District for favour of
kind informaitiori. R
2. The JCEEE, APPGE
3. Th

-y

B 20 Vijayawadd for TaVoUr of kind information,
SEE !‘(;;"LegafﬁAPPCBZ, BO, Vilavawad Jorfavour of kind information.
g2, N SoedeptoERe - L

= ot i en S ted
B jrs

S TITRC
g % L fyababo

BpyEan e




15

Photos of the APPCB Officials inspection conducted on 27.04.2024 at
Kappaladoddi Village.
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